
CENTRAL PD11INI5TRTI\JE TRI8UNL 
BNLORE BENCH 

Second Floor, 
Commercial Complex, 

Indira nagar, 
Bengal ore-3 B. 

Datd: 
1OFEB7994 

PPLICT ION NO(s) 	195 of 1994. 

PPLICPNTS: L.R.Jaichandran 	REaPONI)ENTS: Secretary,M/o,Textiles, 
New Delhi and Others. 

TO. 

.1.. 	Sri.R.S.Hegde,Advocate, 
No.231,Upstairs, 
Laxnii Nivas, S.C.Road, 
Anand Rao circle, 
Bangalore-560 009. 

The Deputy Director, 
Regional Design and Technical 
Geveloprnent Centre,Technical Wing, 
Office of Development Commissioner, 
(Handicrafts ),No.32,Victoria Road, 
Bangalore-560 047. 

$ri.M.S.Padrnarajaiah, 
Central Govt.Stng.Counsel, 
High Court Bldg,Bangalore-l. 

UBJECT:- Foruardino of copies of the Oroes passed by 
the Central dminitrafive Tribunal,Bangalore. 

-xxx- 

Please find enclosed hereuith a copy of the 

ORDER/STbY OFDER/INTERI11 ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 04021994. •  

' 	TEPUTY RECISTRR\ 

/ 	

JUDICIF¼L 

gm 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 195 OF 1994 

•;. 

FRIDAY THIS THE 4TH DAY OF FEBRUARY,1994. 

/ Mr.Justice P.K.Snyarnsundar, 

Mr T. V. Ramanan 

L.R.Jajchandran, 
Aged 40 years, 
S/o late L.R.Krishnan, 'rishna Krupa', 
No.121, Ananda iagar, 
Fiarathahallj Cross Post, 
Bangalore-560 037. 

.. Vice-Chairman. 

Member (A) 

Applicant. 

(By Advocate Shri R.S.iiegue) 

V. 
The Union of India, 
represented by tne Secretary, 
Ministry of Textiles, Government 
of India, New Delhi-hO 001. 

The Development Commissioner 
(Handicrafts), Ministry of Textiles, 
Government of India, West Block No.7, 
R.K.Puram, iNew Delhi-hO 066. 

The Director, (SR), 
Office of Development Commissioner 
(Handicrafts,, Shastri Bhavan, 
III i1oor, io.26, riaddows Road, 
Madras - 600 006. 

The Deputy Director, 
iegionai Design & Tecnnical 
Development Centre, Technical Wing, 
Office of Developemtn Commissioner 
(Handicrafts), ro.32, Victoria Road, 
Bangalore-56O 047. 	 .. Respondents. 

(By Standing Counsel Snri i'i.S.Padmarajaiah) 

0 R U E R 

Mr.T.V.Raknanan, iernber(A):- 

have tieari Snri R.S.hegde, learned counsel for the apphi- ,•.- 

,-' c \ 5nr1 11 Padrnarajaldn, learned Standing Counsel for 

O ( 	 r so J ents. After going througii the papers on record, we 

, Om  FV.
*(  

ind tp C,  I tter involved in this application is of such a nature 
if 

thiBench of the Tribunal should not waste its time on 



0 

this 	matter. 	Sri 	Pdmarajaih 	agrees 	that 	if the 	applicant 

were 	to 	make a 	appi Ication 	gving 	all 	details for 	release 	of 

advance travelling a /lowance 4s also advance pay for proceeding 

to 	his 	place 	of 	pos:ing 	i.e, 	Vijayawacia, 	the departnient/res- 

poiident-4 	would 	pay 	the 	adnces 	witnout 	any loss 	of 	time. 

We place on record te statement of the learneh Standing Counsel 

and make an order dii ecting tie applicant to make an application 

to 	respondent-4 	to- ay 	itsef 	by 	2-00 	p.m. 	and upon 	receipt 

of the 	said applicaion, 	resondent-4 would process it and make 

payment 	of 	the 	uciv nces 	by fito-day 	itself 	or 	at the 	latest 	by 

;onday tne 7th of F /bruary,l*4. 	With this direction this app1i 

cation stanus dispo ed of fiially. 	o order as Co costs. 

The claim re rding nn-payment of salary from the date 

-of transfer tLll 1ne hate f Joining at tfie place of posting 

. 	
sa sepaaLe iss . It i. open to the applicant, if need be, 

o agitaté the sam at the 4propriate tLe. 

VICE-CnAliltiA 

np/i 	
/ 
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